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the Inter-Governmental Council for Co-
ordination of Information and Mass Media 
Non-aligned countrie , met in New Delhi 
on February 22-23, 1982, in pursuance of 
a de ision taken at the Fifth Meeting of 
the 'said inter-Governmental Council in 
May, 1981 in Georgetown, Guyana, by 
way of preparations for the Sixth meeting 
Ot the said Council, scheduled to be held 
in Malta in May, 1982. The meeting di -
cussed at length various aspects of the 
problems of development of Communica-
tion and Mass Media from the points of 
view of the Non-aligned and developing 
countries. At the end of the two-day dis-
Ctl sions the meeti ng of Experts Prepared 
a comprehensive report containing inter· 
alia sugge 'ons and recommendations fOr 
accelerated development of the print as 
well as the audio-vi<;ual media in these 
countries. 

The report which is to be placed before 
the Sixth Meeting of the Inter-Govern-
mental Council for consideration is re-
commendatory in nature, on the basis of 
which a concrete programme of action is 
to be drawn up by the Inter-Government-
al Council at their Malta meeting for im-
plementation. ' 

The recommendations and suggestions 
of the New Delhi meeting of experts of 
the Inter-Governmental Council envisage 
illler·alta (i) reduction of existing tariff 
rate for Satellite Communication (ii) ex-
tension Of concessional tariff facility to 
national newe; agencies without insisting on 
reciprocity at the other end of the channel 
at least for Non-aligned News Pool ope-
rations; and (iii) provision of faciljtie-_; 
to the correspondents of Less Developed 
Countries to file despatches at the expense~ 
of UNE9CO. These suggestions, when ac-
cepted and implemented. will have the 
effect of reducing considerably the .::ost of 
new", service in Non-aligned ountries 

Case pending in Supreme Court and 
High Courts 

·418. SHRI XAVIER ARAKAL: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to lay 
a statement showing: 

(0) how many cases are pending for dis-
posal in the High Courfs and S\lpreme 
Court; and 

(b) Will Government mak.e use of Arti-
cle 128 and Article 224A of the Constitu-
tion to clear up the arrears of cases?' 

THE MINISTER OF LAW, lUSTrCS 
AND COMPANY AFFAIRS (SHRI JA-
GAN NATH KAUSHAL): (a) The num-
ber of ca es pending in the Supreme Court 
and the High Courts, as per information 
furnished by them, is given in the attached 
statement. 

(b) Retired Judges of High Courts Fe 
appointed under Article 224A to sit- and 
act as Judges of High Courts as and when 
felt necessary. No proposal has been recei-
ved from the Chief Justice of India for the 
appointment of a retired Judge under , 
Article 128. 

Statement 

Nllfrtber 0/ cases 'pending in Supreme-
Coltrt and High Courts 

_-- ----_--- --------
Supereme Cour t 

I) Regular Hearing 
Matters 

2) Admission Matters 
3) Miscellaneous Matters 

High Courts 

Cates pend)ng a8 
on 31-12-1g82 

22,664 

Cac;es pendi ng u 
on 30-6-1981 

7,79,192 

Task FOI"ce to Save Eneray 

·429. SHRI CHINGWANG KONYAK: 
SHRI. B. V. DESAI: 

Will the Minister of 
pleased to state: 

ENERGY be 

(a) whether it i a fact that a task 
force on conservation of electricity has 
been sct up to coordinate the efforts of 
various agencies to save energy and what 
are its details; 

(b) whether any efforts are being made 
to save energy in the industrial and agri-
cultural sectors; 

, . - - \ 

(c) what special measures are propose~ 
·to be faken to monitor energy usage and 
implement energy saving measures; and 

j • 

(d) the extent and quantum of electIicitrr 
likely to be saved through the above mea-
sures, with details in this regard? 
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THE Ml ISTER OF ENE GY (SHRI 
A .B.A. GHANI KHA CHAUDHURY): 
a) Ye, Sir. The Gov roment of India 

have constituted a Standing Group for 
Electricity Energy Con ervation with the 

oIr Chief Engineer (Planning), Central Elec. 
tricity Authority, as its convenor. The 
Group still examine. various a 'peel. of 
utilisation and conservation of electrical 
<energy in various sectors afld will formu-
late specific proposals for promoting such 
conservation and increasing the efficiency 
~f electrical energy utilisation. 

. (b) Yes. Sir, efforts are being madc to 
save energy both in the indu~lrial and 
agricultural sector. As tar as thc asricul-
lural sector is concerned, a standing 

• Committee under the Chairmanship of 
Secret ry Ministry "f Irrigation has' been 
constituted to look into various a~pects of 
a\'ing energy in agri;:ultural sector. }o'or 

the industrial sector tbe Government has 
al~(' co~ituted an inter ·Ministrial wOl1 :ug 
,roup on Energy Conservation. Also ef-

forts have been initiated by some of the 
State ElectricitY Boaras to conserve energy 
in the Power Sector, by constituting a 
Cell for Energy Conservatio'll, or. S('me 
AdVIsory Committee for curbing energy 
(it:n,ands and c.)tt':)ervation uf energy etc. 

(c) The measures compri.,~ devGloJiment 
()f energy audit system and guide line-; 
"for electrical energy conservation in diffe-
rent consuming sectors, etc. 

(d) It is not possible to precisely assess 
- quantum of savings in electricity c·)!1scr· 

vattOD that could be effected through con-
J..tftc-d efforts. It is howev~r, expected that 
there would be consid~rable room for 

• saving. 
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